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From:
B.M. Bedi,
District & Sessions Judge (Retd)
House No. 22, Sector 4, Panchkula
Pin Code-134109. Mob-80543-81862
Email id: bm_bedi@yahoo.co.in

To

Registrar, -
National Green Tribunal,
Faridkot House, Copernicus Marg, New Delhi-110001

Sub: OA No. 216/2024 titled Gaurav Sharma Vs Radha Swami
Soami Satsant Beas Dera Beas Jaimal Singh and others.

Sir,

Respectfully submitted as under:

Vide orders dated 07.04.2025, the Hon’ble Tribunal appointed a committee headed by
the undersigned and comprising of Regional Officer, MoEF&CC Chandigarh and a

| AuheChirve

representative of PCCF, Haryana with diseettlyto visit the site, ascertain the extent of felling
of trees, if any, and the truthfulness of the allegations made by the applicant, as also if
respondent is in possession of areas in excess of area received in exchange.

The final report (alongwith Annexures) running into page 1 to gis enclosed.

It is, therefore, respectfully submitted that the report may kindly be put up before the

Bench.

' Submﬂby
Dated 28.8.2025 ( Bﬂﬁ{cﬁ)/

Encl: As above.
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Dated 27-08-2025
Report of Joint Committee constituted by Hon’ble National Green Tribunal vide its
interim order dated 07.04.2025 in Original Application No. 216/2024 (Gaurav Sharma Vs.
Radha Soami Satsang Beas Dera Baba Jaimal Singh Registered Society Beas through its

Secretaries & Ors).

Hon’ble NGT in its interim Order dated 07.04.2025 in O.A. 216/2024 appointed an
independent Committee headed by Sh. B.M. Bedi, Retd. District Judge and comprising of the
Regional Officer, MoEF&CC, Regional Office, Chandigarh and a representative of the PCCF,
Haryana as its members. Accordingly, the committee has following composition:
1. Sh. B.M. Bedi, Retd. District Judge
2. Sh. Satya Prakash Negi, IFS, Deputy Director General of Forests, MoEF &CC, Regional
Office, Chandigarh
3. Sh. Jitender Ahlawat IFS, Conservator of Forests, North Circle Ambala (Representative
of the PCCF, Haryana the coordinating agency).
Hon’ble NGT in para-8 of its ibid interim Order mandated the Committee with following
tasks, which defined the broader contours of inquiry by the Committee: -
1. To visit the site, and ascertain the extent of felling of trees, if any, and the
truthfulness of the allegations made by the applicant.
2. To submit the report disclosing the extent of illegal cutting of trees, violation of
environmental norms and tree felling by the Respondent No.2.
3. To ascertain if Respondent No.2 has taken possession of the land in excess to one

which has been received in exchange and allotted.

Brief Background:

As per available office records, the Respondent No.-2 i.e. Radha Soami Satsang Beas,
Dera Baba Jaimal Singh Registered Society Beas through its local representatives moved
a proposal (vide proposal No. — FP/HR/OTHERS/198/1992) for diversion of 40.34 Ha. of
forest land for setting up of Satsang Centre for Radha Soami Satang Beas at Village — Bir
Ghaggar, District — Panchkula, Haryana in year 1992. The approval for the same was granted
by the Ministry of Environment & Forest, Government of India vide its letter no. 8-72/92-FC,
dated 06.01.1998 (Annexure-I).

The possession of said 40.34 Ha. land along with 4322 trees of different species and 1128
saplings (Total — 5450) was handed over to the Respondent No.2 on 24.03.1998 by the Forest
Department, Haryana. The copy of possession of land is attached (Annexure-II).

In view of the allegations of illegal felling of trees by the respondents no. 2, the committee

decided to meet and visit the site to verify the facts on the ground.

ky"/’ Meetings and Site Visit by the Committee:
N In compliance of Hon’ble NGT order, the Committee held the first joint meeting on 02.07.2025.
' \& / The complainant Sh. Gaurav Sharma was present in the meeting held on 02.07.2025 and
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presented the case based on the facts/evidence available with him. He was requested to remain
present during the Site Visit of the Committee. However, Sh. Gaurav Sharma refused to visit the
site. He was also asked to produce to any document in support of complaint much though he
agreed but did not submit. Subsequently, the Committee held the second meeting on 31.07.2025.
On the same day, the Committee inspected the site as well, but the complainant Sh. Gaurav
Sharma was not present at the time of inspection.
After detailed deliberations in the meetings as well as site-visit by the Committee, the point-wise
(as per para -8 of the NGT’s ibid Order) findings of the Committee are as below: -
1. To visit the site, and ascertain the extent of felling of trees, if any, and the
truthfulness of the allegations made by the applicant.
The Committee scrutinized the office records and made on-site inspection on 31.07.2025 to
ascertain the extent of felling of trees. It is worth mentioning that the said land is situated in
Shivalik hills along the bank of Ghaggar River. The land is a part of adjacent contiguous
forest with undulating terrain. During the site inspection, it was found that the total 100 Acres
(40.34Ha) has been diverted. This diverted land is as per the approval of the Ministry of
Environment & Forest, Government of India vide its letter no. 8-72/92-FC, dated 06.01.1998
as mentioned in Annexure-I.
During the site inspection, it was found that commercial tree species like Teak and the
horticultural trees of Citrus fruits and other fruits like Cheeku/Sapota etc have been raised in
different gardens/patches. The native forest tree species that were handed over to the
Respondent No-2 as per the Annexure -II are largely missing. Only few scattered trees of
these native forest species can be seen here and there. Species-wise details of the trees (4322)
and saplings (1128) handed over to the Respondent No - 2 vide letter dated 24.03.1998, is

given below:

Sr. Species |U/S |V v I |IIA [IIB |IA |IB | Total | Volume

11\10' Khair |632 |1322 [139 [10 |3 . = |- 2106 | 168.62

2 Teak 105 [29 |2 . - : = = 136 | 2.02

3 Shisham | 75 |279 |[282 [64 |18 |- R E 721 [ 121.53
4 Safeda | 1 9 51 |64 |57 [5 [1 |- 188 [214.09

5 Kikar | 108 [332 [238 [41 |4 ” = |= 723 | 81.17
6 Misc 167 | 151 [105 [16 |7 2 [& |[= 448 [ 44.71

Total | 1088 [2122 [817 [195 (89 |7 |4 |- 4322 | 632.14

The native forest tree species as mentioned above are largely missing as on date which clearly
indicate that these forest trees species have been felled and removed from the site. But, the
exact number of trees felled cannot be ascertained at this point of time because the diverted

land has been pulverized and levelled, and further developed into gardens of different sizes.

e There is no old stump visible on the ground on these gardens.
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Therefore, it is difficult to quantify the exact numbers of trees that were felled illegally at this
point of time; but it is quite evident that composition of trees species presently growing on the
said land is totally different from the trees which were handed over along with possession of
land, which indicate felling of original trees and replacement with new species of commercial

timber and horticultural crops.

Further, it is worth mentioning that the photographs presented by the applicant/complainant
are not geo-tagged and are without date and time. Hence, it cannot be verified. The only
reliable electronic evidence available with the Committee regarding land use change is Open-
source Google Earth imageries across the timelines. Oldest satellite imagery available on
Google Earth is of year 1985, unfortunately this image is not clear. The clear imageries are
only available from April 2009 onwards (Annexure -III). From these imageries, it can be
deciphered that various patches of land have been cleared of natural vegetation even before
2009 and the land use plan is more or less same since then, so far as the vegetation
composition is concerned. Hence, the fact that felling of native forest tree species seems
correct to the extent that present vegetation/tree species on said land is not the same which
were handed over with the diverted land to the Respondent No-2, but, exact quantification of
loss of native forest species is not possible as on date.

2. To submit the report disclosing the extent of illegal cutting of trees, violation of

environmental norms and tree felling by the Respondent No.-2.

As already explained in the above-mentioned Point-1, it is not possible to quantify the exact
numbers of trees that were felled illegally at this point of time, but it is quite evident that
large scale of felling of original trees has been carried out and trees species of commercial

timber and horticultural crops have been raised.

During the site visit, the already built structures were also visited and were verified and
found correct. Further, it is worth mentioning here that in the instant case, final approval
under the then Forest (Conservation) Act, 1980, now, Van (Sanrakshan Evam Samvardhan)
Adhiniyam, 1980 was granted by the Ministry for diversion of 40.34 Ha of forest land in
favour of Radha Soami Satsang Beas (RSSB) on 06.01.1998 for setting up Satsang Centre for
Radha Soami Satsang in Ambala District with four conditions. However, the condition no —

03 of the approval letter is relevant to be quoted here and being reproduced below: -

i The forest land diverted shall be utilised only for plantation of trees and no
construction will be undertaken over this land.”

However, it appears that the Respondent-02 has cleared the natural trees species of the
forest and has also constructed certain structures and has further proposed to build structures
such as Bal Satsang Shed and Extension of already built up Satsang Shed resulting in the

change in the layout.

. It is pertinent to mention that the Hon’ble NGT was apprised of the fact of permanent

construction of office buildings etc by the Regional Office, Chandigarh in violation of

approval granted by the Ministry in its report submitted to the Hon’ble NGT on 29.8.2024

) k/ @/(Annexure -IV). Subsequently, the Respondent No.- 2 applied for the ex-post facto approval



for change in layout as per the provision of Van (Sanrakshan Evam Samvardhan) Adhiniyam,
1980 through online proposal No. FP/HR/REDIV/493246/2024 within the already diverted
land (40.34 Ha) of the original proposal No. — FP/HR/OTHERS/ 198/1992 that was granted
approval by the Government in the year 1998. In this proposal of change in layout vide
proposal No. FP/HR/REDIV/493246/2024, Government of India, Ministry of Environment,
Forest and Climate Change (Forest Conservation Division) has granted Stage-I (In-principle)
approval on 21.01.2025 and imposed penal Net Present Value. In compliance to this
approval, RSSB has also deposited the penal NPV amounting Rs. 46,81,662/- in compliance
of the conditions of Stage-I and the proposal is currently under process with the State
Government. Once, the compliance of Stage-I of approval granted on 21.01.2025 is
submitted, the stage-II (final) approval is likely to be accorded by the Government of India.
Now during the on-site visit, it was found that besides already constructed building (as
approved in stage —I approval) an iron shed along with concrete floor has been further

extended in recent months which is clear violation of Forest Conservation Act, 1980

3. To ascertain if Respondent No.-2 has taken possession of the land in excess to one
which has been received in exchange and allotted.
In the instant case, final approval was granted by the Ministry for diversion of 40.34 ha of
forest land in favour of Radha Soami Satsang Beas on 06.01.1998 under the then Forest
(Conservation) Act, 1980 for setting up Satsang Centre for Radha Soami Satsang Beas. The
possession of said 40.34 Ha. land along with 4322 trees of different species and 1128
saplings (Total — 5450) was handed over to the Respondent No.2 on 24.03.1998 by the
Forest Department, Haryana. However, on perusal of land map presented by respondent’s
representatives, it was found that the RSSB is in actual possession of lesser land than that
was actually diverted. RSSB campus is spread over around 85 Acres and on remaining 15-
acres land consisting of private houses have been built in the form of a small unorganized
colony. Therefore, the allegation of complainant that Respondent No.2 has taken possession
of the land in excess to one which has been received in exchange and allotted is not correct.
(Annexure-V) It was pointed out that the residents of construction of unorganised colony are
followers of RSSB, which is clear as no efforts were made by RSSB to take possession from

them. There is no residential locality nearby except unorganised colony of followers,
Q.

therefore no statements could be recorded.
(L)»"‘ P L——g

BN Bedi = N8 W™ Satya Parkash Neg?kl’%rﬁ—

Distt. & Sessions Judge (Retd.) Dy. DGE Regional Office CF, North, Ambala
MOoEF & CC, Chandigarh

Jitender Ahlawat, IFS

Annexure —I- MOoEF CC final Approval letter dated 06-01-1998
Annexure —II-  Copy of land Possession handing over letter dated 24-03-1998 with details of trees

Annexure —III- Satellite imageries from April 2004 to April 2024.
Annexure —IV- Regional Office, Chandigarh report submitted in NGT on 29-08-2024

Annexure -V- Map/revenue provided by Revenue Department, Panchkula, Haryana.
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Annexure-II
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Annexure-III
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Proposal of re-diversion of Land use change for the Already Diverted Forest t Land of Proposal No.— B
FP/HR/OTHERS/198/1992 (Diverted Forest Land Area —40.34 Hectare) of the site for setting up af Satsang
zentre for Radha Soaml Satang Beas in land Area = 2.0234 Ha, bearing Khasra No. -11/1,°

E 76°53'58:561%
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Site Inspection Report for Re-diversion proposal of Land use change for the Already Diverted
Forest Land of Proposal No. - FP/HR/OTHERS/198/1992 (Diverted Forest Land Area - 40.34
Hectare) of the site for setting up of Satsang Centre for Radha Soami Satang Beas in Land Area =
2.0234 Ha. bearing Khasra No. — 1111, 15/2, 14/2 situated at Village - Bir Ghaggar, District -
Panchkula Haryana.( Online Proposal No. FP/HR/REDIV/493246/2024)-reg.

Name of the Inspecting Officer- Dr. Raja Ram Singh, DIGF(C), MoEF&CC, Regional Office, Chandigarh
on 27.11.2024.

Officials from the State Forest Department
1. Shri Vishal Kaushik, DFO
2. Shri Dinesh Kumar, RFO
3. Shri Dharampal, Forester
Officials from the User Agency
1. Shri Ravi Mehra, Area Secretary, Radha Soami Satang Beas.

Legal status of the forest land proposed for diversion: Protected Forest land.
Item-wise break-up details of the forest land proposed for diversion: Item-wise break-up:

Road - 2.0234 ha
Whether proposal involves any construction of buildings (including residential) or not. If yes,

details thereof:

Wildlife: Whether forest area proposed for diversion is important from wildlife point of view or
not

As per the forest officials present during the inspection; the proposed area is not important from wildlife
point of view.

Vegetation:

i. Details of total number of trees to be felled: NIL.

Background on the proposal:

The proposal is of Land use change for the Already Diverted Forest Land of Proposal No. -
FP/HR/OTHERS/198/1992 (Diverted Forest Land Area — 40.34 Hectare) of the site for setting up of
Satsang Centre for Radha Soami Satang Beas in Land Area = 2.0234 Ha. bearing Khasra No. — 11/1,
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152, 14/2 situated at Village — Bir Ghaggar, District — Panchkula Haryana.( Online Proposal No.
FP/HR/REDIV/493246/2024). There is violation of conditions of approval granted in the original approval
ie. FP/HR/OTHERS/198/1992.

iProposal of re-diversion of Land use thange for the Already Diverted Forest Land of Proposal No. — ke T
p/HR/OTHERS/198/1992 (Diverted Forest Land Area —40.34 Hectare) of the site for setting up of Satsang IS
ntre for Radha Soaml Satang Beas In Land Area = 2.0234 Ha, bearing Khasra No. - 11/1, 15/2, 14/2 situated Be=
atVillage — Bir Ghaggar, District ~ Panchkula Haryana( Online Proposal No. FP/HF 493246/2024) NG LN
% 2y - o - e RIINCE EF =

E 76°53'58:565

Whether proposal involves violation of Forest (Conservation) Act, 1980 or not. If yes, a detailed
report on violation including action taken against the concerned officials.

In the instant case, final approval was granted by the Ministry for diversion of 40.34 ha of forest land in
favour of Radha Soami Satsang Beas on 6.1.1998 for setting up Satsang Centre for Radha Soami
Satsang in Ambala District. The condition of original diversion as per approval is reproduced below:
3.The forest land diverted shall be utilised only for plantation of trees and no construction will be
undertaken over this land.

However, the user agency has already constructed certain structures measuring 8936.785 m? and
proposes to build structures such as Bal Satsang Shed and Extension of already built up Satsang Shed
measuring approx. 2556.8 m2 (See Annexure-l) resulting in the change in the layout without prior
approval and thus has violated the conditions of the final approval.

Whether land being diverted has any socio-cultural/religious value. Whether any sacred grove

or very old grown trees/forests exists in areas proposed for diversion:

No. E
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VIIl. Field observations/ Actionable Points/recommendations: -
In the instant case, final approval was granted by the Ministry for diversion of 40.34 ha of forest land in
favour of Radha Soami Satsang Beas on 6.1.1998 for setting up Satsang Centre for Radha Soami
Satsang in Ambala District. The condition of original diversion as per approval is reproduced below:
3.The forest land diverted shall be utilised only for plantation of trees and no construction will
be undertaken over this land.

However, the user agency has already constructed certain structures measuring 8936.785 m? and
proposes to build structures such as Bal Satsang Shed and Extension of already built up Satsang Shed
(See Annexure-l) resulting in the change in the layout without prior approval and thus has violated the
conditions of the final approval.

The already built structures were visited during site visit and were verified and found correct. The
proposal may be considered for ex-post facto approval of the change in layout and proposed structures
with consideration of the fact that there is violation of condition of approval; as per the Guidelines
issued under the Van (Sanrakshan Evam Samardhan) Rules, 2023.

The compliance of S-1 conditions is enclosed as annexure-II. )

2By

(Raja Ram Singh)
Deputy Inspector General of Forests (C),
RO, Chandigarh
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Annexure-ll

Compliances of Stage-I Conditions

SN

Stage-l Conditions

Compliance

Legal status of the forest land shall remain
unchanged.

Complied with as per discussion with
DFO, Morni-Pinjore.

Compensatory afforestation will be carried out over
80 ha. of non-forest land at the project cost and the
area will be notified as protected forest or reserve
forest.

As per record provided by the DFO,
Compensatory Afforestation has been
carried out over 50 ha of area in 1998, out
of 80 ha non-forest land (Mandlay area)
provided. As the non-forest land is
completely hilly, all 80 ha were not
available for plantation. Species such as
Khair, Bakain, Kachnar,Species such as
Khair, Bakain, Kachnar, Papri, Teak,
Musquiote, Cut Sagwan and Tamarind
were planted as per the CA scheme. Papri
and Cut Sagwan were sighted during site
inspection and the survival of other
species could not be ascertained due to
difficult terrain with steep hills and valley
and time constraint.

The forest land diverted will be utilized only for
plantation of trees and no construction will be
undertaken over this land.

Some structures such as Office, Satsang
shed, chowkidar hut, Toilet, tile/brick path,
Drain, langar hall etc have been built by
the user agency and they have applied for
approval for change in layout under Van
(Sanrakshan ~ Evam  Samvardhan)
Adhiniyam, 1980.

Any other condition within the State Govt. may
impose from time to time in the Interest of
Afforestation and protection of forests.

NA.
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Annexure-lil

Photographs during the site visit

Figure 2: Area for foldable Satsang Shed
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Figure 3: Office



Annexure-V




From

To

Subject:-

B M Bedi

District & Sessions Judge (Retd.)

House No. 22, Sector-4, Panchkula

Pin Code 134109 Mobile No. 8054381862
Email id : bm_bedi@yahoo.co.in

Sh. Satya Parkash Negi, IFS
Dy. DGF Regional Office
MOoEF&CC, Chandigarh

Sh. Raja Ram Singh, IFS, DIGF,
RO Chandigarh

Sh. Jitender Ahlawat, IFS
CF North, Ambala

Sh. Vishal Kaushik, HFS
DFO Morni-Pinjore

5. Sh. Gaurav Sharma,
Complainant, Chandigarh.

841

Date:-30-06-2025

OA No. 216/2024 titled Gaurav Sharma Vs. Radha Swami Soami
Satsang Beas Dera Baba Singh and others- Meeting Notice.

On above cited subject, it is to inform you that the meeting is

scheduled to be held on dated 02.07.2025 at 02:30 PM at Van Bhawan, Committee

Room, Sector-6 Panchkula. So, you are hereby requested to kindly attend the

above-said meeting on stipulated time, date & venue along-with relevant record.

ot

B M Bedi

District & Sessions Judge (Retd.)
House No. 22, Sector-4, Panchkula
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Date:-23-07-2025

From
B M Bedi
District & Sessions Judge (Retd.)
House No. 22, Sector-4, Panchkula
Pin Code 134109 Mobile No. 8054381862
Email id : bm bedi@yahoo.co.in
To

L. Sh. Satya Parkash Negi, IFS
Dy. DGF Regional Office
MoEF&CC, Chandigarh

2; Sh. Raja Ram Singh, IFS, DIGF,
RO Chandigarh

3. Sh. Jitender Ahlawat, IFS
CF North, Ambala

4. Sh. Vishal Kaushik, HFS
DFO Morni-Pinjore

5. Sh. Gaurav Sharma,
Complainant, Chandigarh.

Subject:- OA No. 216/2024 titled Gaurav Sharma Vs. Radha Swami Soami
Satsang Beas Dera Baba Singh and others- Meeting Notice.
On above cited subject, it is to inform you that the meeting is
scheduled to be held on dated 31.07.2025 at 02:30 PM at Van Bhawan, Committee
Room, Sector-6 Panchkula. So, you are hereby requested to kindly attend the

above-said meeting on stipulated time, date & venue along-with relevant record.

e

B M Bedi
District & Sessions Judge (Retd.)
House No. 22, Sector-4, Panchkula




From

To
|
2
3.
4,
54

Subject:-

Room, Sector-6 Panchkula. So, you are

above-said meeting on stipulated time, date &

5

B M Bedi

District & Sessions Judge (Retd.)

House No. 22, Sector-4, Panchkula

Pin Code 134109 Mobile No. 8054381862
Email id : bm bedi@yahoo.co.in

Sh. Satya Parkash Negi, IFS
Dy. DGF Regional Office
MoEF&CC, Chandigarh

Sh. Raja Ram Singh, IFS, DIGF,
RO Chandigarh

Sh. Jitender Ahlawat, IFS
CF North, Ambala

Sh. Vishal Kaushik, HFS
DFO Morni-Pinjore

Sh. Gaurav Sharma,
Complainant, Chandigarh.

343

Date:-21-08-2025

OA No. 216/2024 titled Gaurav Sharma Vs. Radha Swami Soami
Satsang Beas Dera Baba Singh and others- Meeting Notice.

On above cited subject, it is to inform you that the meeting is

scheduled to be held on dated 27.08.2025 at 02:30 PM at Van Bhawan, Committee

hereby requested to kindly attend the

venue along-with relevant record.

lorr

B M Bedi

District & Sessions Judge (Retd.)
House No. 22, Sector-4, Panchkula
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From @

B M Bedi,

District & Sessions Judge (F
House No.22, Sector-4, Pan «ku
Pin Code 134109. Mobile N¢ .
Email id: bm_bedi@yahoo.co.in

To

The Registrar,

National Green Tribunal,

Faridkot House, Copernicus Marg, New Delhi — 110001.
Sub:- OA No0.216/2024 titled Gaurav Sharma Vs. Radha Swami

Soami Satsant Beas Dera Baba Jaimal Singh and others.
Sir,

Respectfully submitted as under.

Vide orders dated 07.04.2025, the Hon'ble Tribunal
appointed a committee headed by the undersigned and comprising of
Regional Officer, MoEF&CC Chandigarh and a representative of PCCF,
Haryana with directions to visit the site, ascertain the extent of felling of
trees, if any, and the truthfulness of the allegations made by the
applicant, as also if respondent is in possession of area in excess of
area received in exchange. It was further directed that the committee
shall complete the exercise within 10 weeks and submit the report

immediately thereafter.

The said order was communicated to the undersigned by
Sh.Vishal Kaushik, HFS, DFO Morni and Pinjore through whatsapp on
30.06.2025 and hard copy was supplied on 02.07.2025 and by then
the time of 10 weeks granted by Hon'ble Tribunal has already expired.
A meeting was also held on the same date i.e. 02.07.2025. The
committee has also to visit the spot record statements of witnesses and
also to coordinate with revenue authorities with a view to determine as
to whether the respondent has occupied area in excess of area

received in exchange.

In these circumstances, it is respectfully submitted that time to
submit the report may kindly be extended by eight weeks. It is further

prayed that terms may also be decided.

Subﬂfd by

1/_-—'——
NDated -10 07 20748 DAMDBAA:
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